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Navin M. Raheja 

v. 

U.O.I 

(Supreme Court Of India) 

HON'BLE MR. JUSTICE Y.K. SABHARWAL HON'BLE MR. JUSTICE B.N. 

AGRAWAL 

Writ Petition (Civil) No. 47 Of 1998 With Slp(C) No. 1474 Of 1998 | 09-10-

2003 

 

R.C. Verma, J. 

 

1. The learned counsel for the State of U.P., states that the State of U.P. is not 

agreeable to the suggestion of handing over the administrative control of the 

area in question to the State of Uttaranchal. Mr. Raju Ramachandran, the 

learned Additional Solicitor General, prays for a short adjournment to file an 

affidavit of the Ministry of Environment and Forest to place on record the stand 

of the Ministry. Let the same be filed within one week. 

 

2. List in the first week of November, 2003. 

 

 


